
      

  

    

     
 

      

       

   

   

 

   

      

    

   

   

         
        

       

            

         

          

          

         

          

           

 



      

  

    

           

         

        

       

     

           

           

        

            

          

       

  

           

           

          

           

         

             

        

           

  

            

        

           

          

       



NANONAL COMPAN'Y LAW TRIAUNAL, MUMBAI BENCH, MUMBAI

MA 349/2017 in
CP No.23l I&8P/NCLT/MB/MAH/2017

7. It has also been further stated that management and control of the

Corporate Debtor will be restored to the Board of Directors Mr. Pawan

Chhaparia, Mr. Aashish Chhaparia, Mrs. Premlata Chapparia for

implementation of this Resolution Plan, which has been approved by

Committee of Creditors under the supervision and monitor of this

Resolution Professional namely Mr. Vikram Bajaj with a remuneration of

{50,000 per month plus applicable taxes.

9. Accordingly, MA No.39/2017 is hereby allowed by vacating the

moratorium already granted at the time of the admission of the Company

petition 23l2017and extension given on 23.8.2077.

10. In view of the approval given to the Resolution Plan filed by the

lnsolvency Resolution Professional, this Bench hereby discharges the

Insolvency Resolution Professional from the duties of the Insolvenry

Resoluhon process by submitting all the records maintained by the

Insolvency Resolution professional before Insolvency and Bankruptry

Board of India, as prescribed under law.

B. S. V. PRAKASF{KUMAR
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V. NALLASENAPATHY
Member(Technical) Member (Judicial)

8. On perusal of this Resolution Plan, this Bench being satisfied with the

valuation ascertained by the Registered Valuer appointed by the Insolvency

Resolution professional in respect of the properties of the Corporate Debtor

for all valuations are contemporaneous with the sale transactions

happening in the vicinity where the Corporate Debtor is located, whereby

this Bench hereby approved the Resolution Plan filed by the Insolvenry

Resolution professional
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